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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERAHAD :

DRIGINAL APPLICATION NO.550 of 1990

DATE OF ORDER: 17th August, 1890.

BETWEEN:

Mp. M.Srinivas | .o : Applicant
and

1. Govt, of India represented by
Secretary to the Government,
Ministry of Defence, Dept. of
Defence Productions,

New Delhi,

2. The Ordinance factory Board
represented by Secretary,
Ordinance Factory Board,
Calcutta-1,

3. The General Manager,

Ordinance Factory Project,
Yeddumailaram, Medak Distt.A,P. .o Respondents

FOR APPLICANT - : Mr. Y.Suryanarayana, Advocatae

FOR RESDBONDENTS : Mr, Naram S8Shasgkar Rao, Addl. CGSC

CORAM: Hon'ble Shri B,.N,Jayasimha, Vice Chairman
Hon'ble Shri D.Surya Rao, Member (Judl.)

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI D.SURYA RAO, MEMBER (JUDL.)

It is alleged by the applicant herein that the
3rd respondent issued an order dated 29.8.1985 calling for
applications for filling up the pcsts of Lower Division
Clerks in the 3rd respondent's Pactory. Inservice employees
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were sligible to apply elong with the candidateé sponsored

by the Employment Exchénge. It is alleged that pursuant to
this notification calling Por applications, tests were held,and a
select list of panel comprising of 72 names was prepared.

The applicant's name was included at S1.No.57. The applicant
was. an inservice canoidate since he was working as Daftry

in the 3Jrd resbmﬂdent“s factory, The salect list was
implemented upto S1.No.43, The applicant contends that
according to the G.N.N0.22D11/2/79-Estt(d) dated 8.2.1982
issued by the Ministry of Personnel & Administrative Reforms,
entire panel is liable to be exhausted bsfore a fresh panel

is prepared. Even befure completion of filling in all the

72 names included in the select list, the 3rd respondent
issued a letter dated 5.2.1989 to the District Employment

0ff icer, Sangareddy cancelling the list of empanelled LDCs
consisting of 28 céndidates who had besn previously included
in the list. Aggrieved by this order, certain persons who

had besn selected filed 0.A,No.327/1989 challenging the
cancellation of the panel. This Tribupal, by an order

dated 23.11.1989 in the said 0.A., allowed the plea of the
applicants therein and directed the respondents to operate

the panel before preparing a fresh panel. The applicant states
that he had been requesting the 3rd respondent to appoint_fim
to the.post of Lower Qivision Clerk since he has already been
included in the panel and his serial No, is 57. But till date
no action has been taken. He, therefore, seeks a direction

to the respondents to operate the panel of LOCs prepared in

1985 and .appoint the applicant in terms of his seniority.
ot

L ...03



5.

¥

The Secretary to the Government, Govt.or Inaia,
rministry of wetence, Lept.ot vetence Productions,
New Delhi. ' ' .

The Secretary, Orainance Factory Board,

.Ordinance Factory Board, Calcutta-1. ‘

The general Manager, Ordinance ractory Project,
Yeddumailaram, Medak List., A.P.,

One copy-to Mr, Y.Suryanarayana, Advocate
40 M.J.G.rousing Board folouy, Mehidipatnam, nyaerabad.

One copy to Mr.N,Bhaskera Rao, Addl.CGSC.CAT,.Hyd.Bench.

6 One gpare copy.
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2. - On behalf of the respondents a counter has bsen
Filéd elwiwy -admitting that the applicant’s-pesition is

at S1.No.5B8 in the select list and thelappointments to the
extent of 52 rcandidates have been made., It iz further

stated that pursuant to the judgment in 0.A.No,327/1389

" passed by this Tribunal, the ‘panel is beino operated, .that

r

axgﬂxﬁimgkyethe épplicént's turn has now come up and that
he will be appointed. However, the offer of appointment
had to be kept in abeyance in view of his having filed ths

present application.

3. We have heard the learnsd counssl for the applicant,
Shri Naveen Rag and the learned Additional Standing counsel
for the respondents/department, Shri Naram Shaskar Rag.

In visw of the averment made in the counter that the
applicant's turn has come and offer of appointment is being
made to him, no further order are therefore necessary in
this applicatioﬁ. The application is accordingly disposed of.

There will be no order as to costs.

(Dictated in the open Court).
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(B.M.JAYQSIMHA) (D.SURYA RAD)
Vice Chairman | Member {Judl,)

Dated: 17th August, 1990,
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Allowed.

Dismisses for Ixfault.

- Dismisfed as withdrawn.
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No order as to.costs.
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